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 MR.  DEPUTY-SPEAKER  :  The

 question  15.  :

 “That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  the

 Merchant  Shipping  Act,  1958.”

 The  motion  was  adopted.

 SHRI  VEBRENDRA  PATIL:  1

 introduce**  the  Bill.

 MOTOR  VEHICLES  (AMEND-

 MENT)  BILL*

 नौवहन  और  परिवहन  मदिरालय में
 राज्य

 मन्त्री  (श्री  सीता  राम  केसरी)  ः:
 मैं

 प्रस्ताव

 करता  हूं  कि  मोटर  यान  श्रषिनियम,  1939

 का  भ्रांत  संशोधन  करने  वाले  विधेयक  को

 पुरःस्थापित  करने  की  अनुमति  दी  जाए  |

 MR.  DEPUTY-SPEAKER  :  The

 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the

 Motor  Vehicles  Act,  1939.”

 The  motion  was  adopted.

 श्री  सीता  राम  कसर  :

 पुरःस्थापित  ”  करता हूं  ।

 मैं  विधेयक  को

 14.35  hrs.

 MATTERS  UNDER  RULE  377

 {i)  CONCENTRATION  OF  OFFICES  OF
 GOVERNMENT  AND  PUBLIC
 UNDERTAKINGS  IN  DELHI.

 SHRI  KAMAL  NATH  (Chhind-

 wara):  ।  11.5६  to  mention  under
 Rule  377.  The  alarming  demo-

 gtaphic  socio-economic  and  ecolo-

 gical  condition  in  the  Capital  are

 due  to  influx  of  many  government
 units  in  the  city.  Out  of  17  lakh
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 employees  of  the  Central  Govern-

 ment,  12  lakhs  are  clustered  in  Delhi

 alone.  Besides,  nearly  60  of  the  186

 public  undertakings  are  headquartered
 in  the  Capital.  Every  year  the  sizes

 of  the  Delhi  Offices  of  the  public

 undertakings  not  based  in  Delhi  are

 growing.  According  to  a  report,
 the  public  undertakings  alone  occupy
 4  million  square  feet  of  office  space
 in  Delhi,  not  to  speak  of  the  Central

 Government  offices  and  offices  of

 the  various  state  Governments.  If

 these  facts  are  true,  for  every  1.2

 private  citizens  are  taking  up  resi-

 dence  in  Delhi  every  year,  there  are

 two  Government  employees;  for

 every  square  foot  of  office  space  in

 the  private  Sector,  there  are  three

 square  feet  being  added  in  the

 government  owned  or  government
 controlled  sector,  and  for  every  five
 new  tenants  two  are  government
 employees.

 I  do  not  see  any  reason  why

 government  offices,  both  in  the  pub-
 lic  sector  and  otherwise—should  be
 based  in  Delhi  for  example  the  Steel

 Authority  of  India  Limited  employ-
 ing  about  1000  people  on  Delhi,  is

 headquartered  in  the  Capital  मं

 spite  of  the  fact  the  nearest  steel

 plant  at  Bhilai  is  about  600  miles

 away.  The  two  main  inputs  of  the
 Steel  Industry,  coal  and  iron  ore,  are
 both  available  only  in  Central  and

 Eastern  India.  SAIL  could  be  based
 in  Bhopal,  or  Ranchi  or  Patna  or
 Bhubaneswar  or  Calcutta.

 Similarly,  where  is  the  Petro-
 chemical  industry  near  Delhi  that
 Hindustan  Petroleum  Corporation
 should  be  located  in  the  Capital?  If
 there  is  no  major  textile  industry  ४  and
 around  Delhi,  why  should  the  Nationa
 Textile  Corporation  be  based  in  the

 capital?  Imstead  of  being  situated
 in  Punjab  or  Tami]  Nadu,  why
 Should  the  National  Seeds  Corposa-
 tion  be  allowed  to  function  from
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